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RACHNA GUPTA  
  
 None is present for the appellant.  Perusal of file shows that not 

even once the presence on behalf of the appellant has been marked.  

Even the application praying for condonation of delay has been 

generously considered by this Tribunal in the absence of the appellant.  

Perusal of file also shows that except e-mailing the request for 

adjourning the matter, no single steps has been taken by the appellant 

either in person or through his Authorized Counsel towards disposal of 

the impugned appeal.   

 

2. In the given circumstances, it is appropriate to hold that the 

appellant is not interested in pursuing the impugned appeal.  The same 

is accordingly, dismissed for want of prosecution. 

                                                                                                              

[Dictated and pronounced in the open Court] 
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MEMBER (JUDICIAL) 
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